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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
I.ANO8 &1 OF 2009 IN CIVIL APPEAL NCS. 6381-6382 OF 2009

M'S NEW HORI ZON SUGAR M LLS Petitioner(s)
VERSUS
ARl YUR SUGAR M LLS STAFF VEELFARE & ORS. Respondent ( s)

(Wth appln(s) for clarification of court’s order dt.31.8.2009 and
of fice report)

WTH I.A NO 2 IN C. A NO 6382/ 2009

(Wth appln. for clarification of court’s order dated 31.8.2009 and
of fice report)

Date: 11/12/2009 These |.As were called on for hearing today.

CORAM : HON BLE MR, JUSTI CE R V. RAVEENDRAN

HON BLE MR JUSTI CE K. S. RADHAKRI SHNAN
For Petitioner(s) V. Ramasubramani an, Adv.
Ravi, Adv.

P.S. Narasinmha, Sr. Adv.
T. Harish Kumar, Adv.
Chandr asekar, Adv.
Prasanth P., Adv.

V. Vasudevan, Adv.
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For Respondent (s) H manshu Munshi , Adv.

M. S.R Setia, Adv.
V.G Pragasam Adv.

S.J. Aristotle, Adv.
Prabu Ramasubr amani an, Adv.

SS=

M. Subranoni um Prasad, Adv.
R. Nedumar an, Adv.
Sent hil Jagadeesan, Adv.

M
M
M. R Bal asubramani am Sr. Adv.
Ms. N. Shoba, Adv.
M. Sri Ram J. Thal apat hy, Adv.
M. V. Adhi nool am Adv.
M. B. Karunakaran, Adv.
UPON hearing counsel the Court made the follow ng
ORDER
The applications are disposed of in ternms of the
si gned order.
( Ravi P. Verma ) ( MS. Negi )
Court Master Court Master
[ Signed order is placed on the file]
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ORDER

This Court had di sposed of these appeals by order
dat ed 31/ 8/ 2009. In par agr aph 9, this Court had
categorically stated t hat t he Labour Conmi ssi oner
Puducherry shall verify, quantify and pay the "enpl oyees’
dues" and the "workers’ dues". The present applications for
clarification is filed having regard to a doubt expressed
by the Labour Commi ssioner as to whether determ nation by
hi m shoul d be restricted only to the anobunt payabl e under
Section 25FF of the Industrial Disputes Act, 1947 or the

ot her dues al so.

2. As noticed above, this Court, after hearing all the

parties and ascertaining the broad consensus, had stated

t hat t he wor ker s’ dues and enpl oyees’ dues shoul d be
determined, thereby referring to all dues that are to be

paid to the enpl oyees/worknmen concerned. This was to ensure
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that the retrenched worknen and enpoyees are not driven to
various fora for the purpose of getting the anounts due to
t hem det er mi ned. New Horizon, on account of the sale, has

becone the ex-enployer and EID Parry does not want their

services
3. To avoid any further disputes between EID and New
Hori zon, we i ssue t he fol |l owi ng addi ti ona

directions/clarifications:

(a) The sum of Rupees six crores and interest accrued
thereon referred to in paragraph 9 of our order shall be

used for t he pur pose of settling t he dues of



wor kimen/ enpl oyees.

(b) If the said anpbunt (rupees six crores and interest
t her eon) is i nsufficient, as al r eady directed
Conmi ssi oner shoul d appl y to t he Madr as Hi gh Court

rel ease of further fund fromthe amount in deposit with it.

This direction nmeans that until the Comm ssioner conpl etes

t he assessnent of t he anount due to be pai d to
enpl oyees/ wor knen, the Madras Hi gh Court shall not rel ease

the amounts deposited with it to anyone else as it should

be first used for settling the dues of enpl oyees/worknen.

- 3 -

(c) In paragraph 10 of this Court’'s order,this court had

directed that rupees two crores deposited by the EID Parry

shoul d be refunded to EID Parry. The question whether EID
Parry is liable for any of the enpl oyees/worknen's dues

other than Section 25FF or whether it should be paid to the

New Horizon itself is an issue pending in Wit Petition

No. 24834/ 2005 or any ot her proceedi ng pendi ng between them

Until that is done, the sum of rupees two crores deposited

by the EID Parry shall continue to be in deposit and EID

Parry shal | not wi t hdr aw t he sai d anount or i nterest
t her eon. After t he i ssue of liability is ultimately
deci ded, consequential orders may be passed by the High

Court in regard to the said sum of Rupees two crores.

(d) In t he pr oceedi ngs for determ nati on of t he
enpl oyees/ wor knen’ s dues bef ore t he Labour Conmi ssi oner

bot h New Horizon and EID Parry may parti ci pate. As New
Hori zon contends that the entire records have been taken

over by the Indian Bank, the said Bank shall nake avail abl e

the records to New Hori zon

t he

for

t he



(e) In view of the fact that the workers’ dues are being
fully settl ed, t he enpl oyees/ wor knen shal | not claim

enpl oynent under El D Parry nor obstruct reopeni ng or
functioning of the unit by EID Parry.

(f) The period of three nonths nentioned in the order
dat ed 31. 8. 2009 to enable the Labour Commi ssi oner to
compl ete the quantification process is extended by another

si x nonths from today.

4. Wth the above clarification, the applications are

di sposed of.

New Del hi; e J.
Decenber 11, 2009. ( K 'S. RADHAKRI SHNAN )



